K.Nagaraja Reddy

CORAM:

IN THE CENTRAL ADMINTISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD

0.A.N0,1468/97
Between: Dt, of Orderz{§§.11-97-j

» ssApplicant
And ‘

1. The Branch Postmaster, 155, Xammapalle (B O),
Yadam.ri “andal,’ Chlttoor. _

2, The Asst.Supdt, of Post Offices, North Sub Division,
Vellore Road, Greamspet, collactorate Post Office,
Chittoor.

7he gsenlor sSupdt, of post Offices, Chittoor D1v1qion,
Chittoor Distrdct. L )

@a.Respondents.

(2]

Counsel for the Applicant, MreKrishna Devan-

Counsel for the Respondents : Mr.NsR.Devraj

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR ¢ MEMBER (J)

5

"THE TRIBUNAL MADE THE FOLLOWING ORDER: L

Mr.Krishna Devan, for the applicant and Mr.N.R.Devraj, for

the respondents,

Notice before admission. List on '17,11.97 |

Till such time the applicant should not be replaced by any
provisional appoin%ee.

i

Deputy Registrar(J)




..2'.

COPY TO:

1. The Br=nch Portmaster, 155, Kammapalle, (R.O),

N
.

Yadamsri Mandal, Chittoor,

The Ass+.Sundt. of Post Offices, North Sub Divizicn,
Vellore rRnad, Greamspet, Collectorate Po<t 0ffice,
Chittoor,

The Seni~r Snndt, of Pnst OffFires, Chittoor Divis=ion,
Chittoor Districrt,

On= eoanv £1 Mr,Krishn" Devan, Advoc-te,CAT, Hyderah-4,
One edny to Mr.N.R.Devrai, Sr.cGsc, CAT, Hyder »b-4d.

One Aun’ir=te convy,

YLKR
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M (3)
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IN THE CENTRRL ADMINISTRATIVE TRIBUMAL : HYDERABAD BENCH
AT HYDERABAD

% % %k

C.A.1468/97= Dt.ef Decisien_:_25-11-97,

K.Nagaraja Reddy .. Applicant. !

Vs

1. The Branch Pestmaster,
155, Kammapalle (B.O),
Yadamari Mandal, Chitteer.

2. The Asst.Sudt. ef Fest Offices,
Nerth Sub-Divisien, Vellare Read,
Greamspet, Cellecterate veost cffice,
Chitteer-527 002, '

3. The Sr,Supdt. ef Pest Offices,
Chitteer Divisen, Chitteer District. .. Respendents,

Mr.Krishna Devan

-

Ceunsel fer the applicént

[}
Counsel for the respondents ¢t Mr,N.R,Devaraj, Sr.CGSC..

" CORAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

G —




.Kammapalle Branch Fest Cffice the applicant sheuld net be replaced

4, In view of the abeve ne order is necessary in this OA,

<

-

CRDER

CRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Heard Mr.Krishna Devan, learned counsel for the

apprlicant and Mr.N.R.Devaraj, learned ceunsel feor the respendents,

impugned
2. . This Ca is filed te set aside the/actien ef R~2 in

cempelling the applicant te get relieved frem the EDMC/DA 155,
Kammapalle, on 1-11~1997 by helding it as arbitrary, centrary te
the principles of natural justice and violatien ef Article 14 ef ‘
the Censtituticn ef India and fer a censequential directien te R-2
te centinue the applicant as EDMC/DA 155, Kammapalle. |
3. The applicant was working as p a previsional EDMC/DA 155,
Kammapalle Branch pest effice in Chitteér Divisien frem 29-2-96 te
20-6-97, He was replaced by ene Mr,.K.Shanmugam by the erder Ne, !
EDMC/DA-155 dt. 31-10-97 (Annexure-3 te the reply). When this OAi
admissien :

was pested fer/hearing en 5-11-97 it was directed that "till such
time xhnxnggixfffx a regular appeintee is pested as EDMC/DA,

K1CH) v~
by any previsienal appointee“./yNow.by-the erder dated 31-10-97

(Annexure-3 te the reply) it is seen that the regular appeintee

has been pested and he has taken over the charge, Hence ne further

erder is necessary in-tﬁis CA, Hewever the applicant is at liberty

te® challenge the selectien ef the regular appointee)if se advised,

Hence the OA is dispesed ef. Ne cests,

7
Al PARAMESHWAR)

N—Z

spr

(R.S (R. RANGARAJAN)
_a””JME%PER(JUDL.) MEMBER ( ADMN ; )
. A9
15
ted : The 25th_Nev, 1997.
{Dictated In the Open Court) S |
D . L ; /
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Copy ta; | : | i
. / .
1+ The Branch Post Master, 155, Kammapallej
{B,0), Yadapari #landal, Chittoor, .
2. The Agst.Superintendent of Post OPPices,)
Morth Sub Dﬁuisian, Vellore %oad, :
Greaamspat, Ccllectorate Post Office, l
Chittoor. : , ) ' !

|

: i
< . | o |

3. The “enior Superintendent of Best OfFfices
Chittoor Ciyision, Chittoor Jistrict,
i 'l

- o “ | S |
\;j//ake cepy te fir.Krishna D&van,Rduacate,CﬁT,Hyderﬁbad.

1
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§ 4 u - , '
5. dne copy to;Mr.N.R.Devraj,5r.C55C,CAT,Hyderabad,

- o ]
6, Gne copy to'0.R(A),CAT,Hyderabad. j
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TYRED BY ' CHECKED BY
COMPARED 3y APPROVED 8Y

IN THE CINTRAL ADMINISTRATIVE TRIBUNAL
HYDERHBQD/

THZ HEMTOLE SHRI R.RANGIRAIAN M(A)

AND
THE HON'BLE 3HRI B.5.741 PARAMZISHWAR

M (3)

Datad: 254 I /??'—

ORDER/JUDGMENT

M /RWMA/C A WNG, !

in

oy 144899

I
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i
Admitted and Interim Diréctions
Issked, J

Alloyad
Uisposed of with Directibn;

Dismissed
Dismissed as withdrawn
ed Taor Default

ejected

Dismis
Ordered

No order &s tg costs.,
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N, R ¥, 1468/97

Netwern: DE. of “rders 8%,.11.97.

K.,®magrrajn =»A1y
s o ohnplicent

An#

1. Tho Tranch igo<tmast r, 155, "ammep-1le (2.0),
Yad=~ozri “a=d.1, Chittoor.

2. The “gat,cuntt, 27 Tast "frices, Farth <ub rtivi=ion,
Vellors Road, ~reamnpet, ~ollectnrate Post nifice,
Chittoor,

e renior  “upit. of Poct Gffices, Thittoor Div
Chittonr Dictraéct. iy

» » o R=8pON3
Counc=]1 for the Applicent 1 “ry¥rishna Tevan

Counar]l for the Psaspan‘snts © Mr,N.R.lMevreaj
ro~ug

THOEMPIOLT T A, T Ay vt (A)

et <kl PREESC IS O PRI IS S L T TR B bl )

PH™ PPTTEN U AT ¢ oo tApTS - < ageony

Mr.Xrishna ~evan, for th~ aopliciint an” Mr,.9,R."evraj, for
the reannndents,

Rotice hetore adzciesion, List on 17,11,.97

=111 such time the espp'icant should -ot se re-l:cet by any
provirisra]l samointes,

warfor afa
CERTIFIED TO BE TRUE COPY
23d/=x x x
' Deputy Registrar(J)
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CRDER

ORAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

e

Heard Mr.Krishna Devan, learned ceunsel for the

applicant and Mr,N.R.Devaraj, learned ceunsel feor the respondenfs.

impugned
2. This O2 is filed te set aside the/actien ef R-2 in

cempelling the applicant te get relieved frem the EDMC/DA 155,
Kammapalle, en 1-11-1927 by helding it as arbitrary, centrary te’
the principles ef natural justice and viclatien ef Article 14 ef
the Censtituticr ef India and fer a censequential directien te R=-2
te centinue the applicant as EDMC/DA 155, Kammapalle,
3. The applicant was werking as t I previsional EDMC/DA 155,
Kammapalle Branch pest effice in Chitto;r Divisien frem 29-2-96 te
20-6-97. He was replaced by ene Mr.K.Shanmugam by the ercer Ne.
EDMC/DA-155 dt. 31-10-97 (Annexure-3 toe the reply). V¥hen this OA
admissien
was pested fer/hearing er 5-11-97 it was directed that "till such
time xkzxappiiﬁxnx a regular appeintee is pested as EDMC/DA,
Kammapalle Brarch Fest Cffice the applicant sheuld not be replaced
by any previsienal arpeintee®. //:1(:3« J;:a;--wtt'xe erder dated 31-10-97
(Annexure-2 to the reply) it is seen that the regular appeintee

hss been pested and he has taken oeover the charge, Hence ne further

erder is necessary in tﬁis OA, Hewever the applicant is at liberty

te challenge the selectien ef the regular appointee)if se advised.
4, In view of the abeve ne order is necessary in this OA,

Hence the OA is dispesed ef. Ne cests,
f

- Wy
—‘L'“&
CERTIFIED TOJBE 'mue COoPY

—— (rrfes) ‘ _
Cou OHICSTIDW : Registral f= %. # B e — =
*0T ;ﬁ;‘kﬁwut‘wm I
Central fd‘in‘i%lmtwe Tribunal CASE .U +7¢R Q, "ﬂ / 4[&3 -

ey

Joig gv

DRK‘!O‘ by |1ﬁ25 L!

'.-[(‘,

Copy -ado

Frrrghiar{a o 07

e syt
bl aution Oilcer (4 mar (J) '




IN THE CENTRAL ADMINISTRATIVE' TRIBUMAL : HYDERABAD BENCH
AT HYDERABAD

L 424

0.A.1468/97¢ Dt.ef Decision_:_25-11-97

K.Nagaraja Reddy

Vs

1. The Branch Pestmaster,
155, Kammapalle (B,O},
Yadamarl Mandal, Chitteer.

2. The Asst.Sudt. ef Fest Offices,
Nerth Sub-Divicien, Vellere Read,
Greamspet, Cellecterate pest cffice,
Chitteer-527 002,

3. The Sr.Supdt., ef Pest Cffices,
Chitteer Divisen, Chitteer District,. .. Respendents.

Ceunsel fer the applicant ¢ Mr.Krishna Devan

Ceunsel feor the respondents 3 Mr,X.,R.Devaraj, Sr.CGSC,

CChaM:

THE HCN'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HCN'ELE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL.)
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